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57. tt:ttL.. 

Applicant a retired Stati.rk 

Master/leputy Stati.n superintendent, 

has raised a claim .f Over Time dues 

for the peried between l$.11.S and 

I7.6.53 as given out in Annexure.A/3 

dated 28.7.4. In the c•unter it has 

been dialleed that such of the 

perieds during which the Applicant 

pr.ved to have w.rke&,Sver Time dues 

have been paid vide Anrur.../1. 

It has also been disclsed by the 

Resp.ndents that fr some •f the 

claims if the Applicant nething is 

due to be paid as ST t. the Applicant,  

ftespcndents have also stated in their 

ciunter that some of the ST pchera 

ftcmdl,,I to 1993 have been received, 

and the payment has been arranged to 
- 

!,,,the Applicant.Resp.ndents have furthe 

stated that the Applicant sh.uld 

substantiate sme .f his claims if ST 

In the said premises, after 

heating the Mvscate for the Appi 

and Z4J.N.Mshra, learned Standing 

C.unsel for the ftailwaysthi$ IA is 

dispesed of with a directiin to the 

Resindents (especially Respondent N613) 

to enter into an enquiry to find the 
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genuineness Of tPe; claims ef the 

Applicant and give him necessary 

relief within a peri.d . f three m.nth 

from the date • f receipt . f a cepy 
V Yc\ 

of this .rder.ftesplfldeflt3 (&speeially 
' N 

ftesp.ndeflt N..3) are also direeted to 

give a persnul hearing t. the 

Applicant in c•urse of enquiry and (j 

sh•uli give adequate .pp.rtunity to 

the Applicant to cause pr.ductisfl • f 

the material particulars to si3bstanti te 

his claim. The OT ds,as ai mitte4 by 

the ftesp.n4ent$I tC be paid the Applica t, 

if net already paid,tMb 

i-within a peried .f thirty days 

hence. 

With the afresaid .bservatie 

and directt.n8,t •A is disp.sed if. 

No ce sts. 
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